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Iil THE CENTRAL ADMINISTRATIVE TRIBUNAL, JATRJIR BENGI, JAIFUR
CP 2¢6/2(:03 in OA 346/99 DATE CF CFDER; 115032003

Durga Lal Joshi son of Shri Mohan Lal Joshi, aged 6% years,
Betirad Cabinman, Residing nesr Shiv Mandir, Railwav Biidge,
Madanganj, Kishangarh (Ajm=r).

Jodod Applicant
VERSUS

Shri B,By Sharan, Rivisicnal Railway Manager, Horth West
Railway, Ajmersy

oo, & Bespondent
Mr. N,E; Gautan, Counsel for the gpplicanily
Mr.s R.Gy Gupta, Counsel for the respondenti
GORAM 3

Hon'ble Mr'ih.,LJ Chavhan, Manber (Judicial)
Hon'ble Mr. A.K.! Bhandari, Membtar {Administrative)

OHER (ORAL)

The agpplicant has filad this present Contempt Petition
for the alleged disobadience of the diractions issu2d by this

346/ 199934

24 The motice of this Conternpt Petition has been issued to
the respondents The oispondent has filed replyl In the reply,
it has been stated that the order of this Tribunal has been
camplizd with end nzcéssary paymsnt including intzrest on DCRG
as vell as payment on leave encashment amount has been paid to
the petitiorer vide chaque Noj 028083 dated 2375720030

34 In view of this avement, we zre of thz vizw that the
order of this Tribunal has been complied with, In case the appli-
cant is still aggrieved by amy non payment of any amount, pursuant
to the decision of this Tribunal dated %2.: 2002 passed in OA

B - . N . Live A
Moy 346/92, he is liberty %o file meq%:nt OA & ﬁL
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sz obscrvations, this Contenpt Petitim is
cS issued to the respondent is heraby dischargedil
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MEMBER (J)




